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J  U  D  G  M  E  N  T   &   A  W  A  R  D 

  This application u/s 166(1)(C) of the Motor Vehicles Act, 1988, 
( for short ‘MV Act’) filed by the claimants Smt. Khetu Devi and Smt. Sushila 
Prajapat,  mother  and  wife  of  the  deceased  Bajrang  Prajapat,  respectively, 
claiming compensation, on account of  death of the aforesaid person, in road 
traffic accident. 

THE CLAIMANTS’ CASE : 

 The facts, in brief, may be stated, as follows :

   On 06-05-2008, at 4 a.m., while the deceased Bajrang Prajapat 
was returning from Nagaon to Tezpur,  after  completing his  duty as a Sales 
Executive of M/s Tezpur Lubricants, Tezpur, by vehicle, bearing registration 
No. AS-01/ AF-8019 ( Ford Ikon), belonging to OP No.1, with whom he had a 
cordial  relationship,  the  vehicle  met  with  an  accident,  at  Mikirhat  Tiniali,  
district – Nagaon, on NH 37, due to rash and negligent driving of the driver 
( OP No.2). The deceased died on the spot instantaneously. It has been stated in 
the  petition  that  the  OP  No.  2  had  a  valid  driving  licence  bearing  No. 
3286/NB/08, and the vehicle was duly insured with OP No.3, the Bajaj Allianz 
General  Insurance Company Ltd.  In connection with the accident,  Samaguri 
Police Station Case No. 73/2008, u/s 279/304 (A) / 427 IPC was registered. 

 It has been further stated in the petition that the deceased,  aged 
26 years, who was working as a Sales Executive of M/S Tezpur Lubricants, 
aforementioned, had a monthly income of about Rs.9,000/- only. The deceased 
left behind his newly married dependant wife and his parents and one brother. It 
has  been  stated  that  the  deceased  was  a  young,  energetic,  enthusiastic  and 
promising business executive with a very bright future and he happened to be 
the only bread earner of the family, and further, the death of the deceased in the 
accident, has left the entire family in a dire situation and created a void in the 
family and further, it has become a difficult situation for the family to meet 
their day to day expenses.  
 

 Hence,  the  claimants,  aforementioned,  have  claimed  a 
compensation of Rs.44,60,000/-. 

Notices were duly served on the Ops. 
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The OP No.1, the owner of the offending vehicle, has contested 
the proceeding by filing a written statement, dated 28-01-2009, stating, inter-
alia, that the vehicle allegedly involved in the accident, was duly insured with 
OP  No.3,  the  Bajaj  Allianz  General  Insurance  Company  Ltd.,  vide 
Comprehensive Policy No. PC 0611481570 with effect from 26-12-2007 to 25-
12-2008, and further, that the vehicle No. AS-01/ AF-8019 ( Ford Ikon) was 
plied on the public road on 06-05-2008 with valid documents, namely, fitness 
certificate,  driving  licence,  valid  registration  certificate  and  valid  Insurance 
Policy,  and  as  such,  it  is  the  Insurance  Company,  which  is  responsible  to 
indemnify the claimants for the death of the deceased. It has been stated that the 
driver of the offending vehicle had a valid driving licence, on the date of the 
accident. It has been further stated that OP No.2, the driver, drove the vehicle 
with due care and caution on the public road and as such, he was not at all liable 
and responsible for the alleged accident.  Hence, it has been prayed to dismiss 
the claim against the answering OP No.1. The OP No.1 has submitted photo 
copies of vehicle registration certificate, insurance policy and driving licence. 

The OP No.2, the driver, has contested the proceeding by filing a 
written statement, dated 24-02-2009, stating, inter-alia, that the vehicle No. AS-
01/ AF-8019 ( Ford Ikon) was plied on the public road on 06-05-2008 with 
valid documents, namely, fitness certificate, driving licence, valid registration 
certificate and valid Insurance Policy. OP No.2 has, further, stated that he drove 
the vehicle with due care and caution blowing horn about the presence of the 
vehicle on the public road and therefore, he is not at all liable and responsible 
for the alleged accident, on the public road. OP No. 2, the driver, denied the 
nature  and circumstances  leading to  the  alleged accident  which entailed the 
death of the deceased, as narrated in paragraphs No. 11,12,13 and 23 of the 
claim  petition.  OP  No.2  has  further  stated  that  the  vehicle  involved  in  the 
accident  was  under  a  valid  comprehensive  insurance  policy  with  the  Bajaj 
Allianz General Insurance Company Ltd., and further, there had never been any 
policy violation or breach in the matter, at the time of the accident.  Hence, it  
has been prayed to dismiss the claim against the answering OP No.2. 

On  the  other  hand,  OP  No.3,  the  Bajaj  Allianz  General 
Insurance Company Ltd. has contested the proceeding on the grounds, inter-
alia, that the claim is bad for non-compliance of section 134 (c) and 158 (6) of 
the MV Act ; that the driver of the insured vehicle was not holding an effective 
driving licence at the time of accident. Though OP No.3, has admitted that the 
vehicle  was  duly  insured  with  their  company  at  the  relevant  time  of  the 
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accident,  but denied that the vehicle No. AS-01/ AF-8019 ( Ford Ikon) was 
involved in the above accident and that it was driven in a rash and negligent 
manner and further, that the vehicle, aforementioned, being a private car, it was 
not permissible to be used for commercial purposes. OP No.3 also denied the 
manner in which the accident said to have been occurred and the allegation that 
on 06-05-2008, the deceased was travelling in the vehicle and due to rash and 
negligent  driving of  the vehicle,  the  deceased died as  a result  of  sustaining 
injuries in the accident and further, denied the registration of Samaguri Police 
Station Case No. 73/08, u/s 279 / 304 A/ 427 IPC against the driver of the 
vehicle No. AS-01/ AF-8019 ( Ford Ikon) and demanded strict proof thereof by 
adducing  documentary  evidence.  OP  No.3  has  also  demanded  documentary 
proof regarding age, income and occupation of the deceased. Hence, it is prayed 
to dismiss the claim with costs.

 
 In view of the above pleadings, one of my learned predecessors, framed 
the following issues in order to reach a just decision in the proceeding :

I S S U E S

“1. Whether  the  alleged  accident  took  place  due  to  rash  
 and  negligent  driving  by  the  driver  of  vehicle  No.    
 AS-01/ AF-8019 ( Ford Ikon) ?

2. Whether there was contributory negligence on the part of the 
deceased leading to the accident in question ?

3. Whether the claimant is  /  are entitled to any compensation,  as 
prayed for, and if yes, from whom and to what extent ?”

 In  order  to  prove  the  claim,  the  claimants  have  tendered  their 
evidence-on-affidavit, besides examining two other witnesses, namely, Sri Deba 
Chetri (CW-3), and Sri Kamal Krishna Paul (CW-4), while OP No.3, the Bajaj 
Allianz General Insurance Company Ltd., cross-examined them. The Ops, on 
the  other  hand,  have  not  examined  any  witness.  The  claimants  have  also 
exhibited documents – Ext.1 to Ext.14, such as, Accident Information Report, 
Post  Mortem Examination  Report,  Death  Certificate,  Employer’s  Certificate 
etc. 
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Written argument have been submitted by both sides. I have also 
appreciated the evidence proffered by the claimant’s side and the documents, 
aforementioned, exhibited by the claimants in support of the contentions made 
in the claim petition.  

THE DECISION AND THE REASONS THEREFOR

ISSUE NOS. 1 & 2

Both  the  points  are  being  inter-woven,  and  for  the  sake  of 
convenience, they are taken together for consideration. 

The  claimants  have  claimed  the  compensation,  on  account  of 
death of the deceased, arising out of motor vehicle accident,  u/s  166 of the 
Motor Vehicles Act. Therefore, a duty is cast on the claimants to prove that an 
accident occurred due to the use of the motor vehicle which resulted in death of 
the deceased and that the driver of the vehicle was guilty of rash and negligent 
act. 

In their evidence on affidavits, the claimants (CW-1 and CW-2) 
have  stated  that  on  05-05-2008,  the  deceased  Bajrang  Prajapat,  who  was 
working  as  a  Sales  Executive  of  M/S  Tezpur  Lubricants,  Tezpur,  went  to 
Nagaon, as per instruction of his employer, for supervising business activities in 
Nagaon  district.  They  have  further  deposed  that  on  the  relevant  day,  the 
deceased met one Mr. Joydeep Roy, a Guwahati based executive at Nagaon, as 
per the scheduled programme, who was engaged with the business of Castrol 
Lubricants  and  that,  the  deceased  was  busy  for  the  whole  day  at  Nagaon 
performing his official work and it was too late whilst finishing his task. The 
claimants have further deposed that as the deceased had a cordial relationship 
with said Mr. Roy, he wanted to return back to Tezpur in the vehicle, bearing 
registration No. AS-01/ AF-8019        ( Ford Ikon), belonging to OP No.1. They 
have further deposed that it was quite late at about 2-30 AM, when the deceased 
undertook the journey from Nagaon town to Tezpur along with a boy.  The 
claimants have deposed that on 06-05-2008, OP No.2 drove the vehicle at a 
very high speed and continued his rash and negligent driving till met with the 
accident, on the NH 37 at Mikirhat Tiniali, at 4 p.m. They have stated that the 
deceased was injured grievously and succumbed to his injures instantaneously 
at the accident site. According to the claimants, the accident occurred due to 
rash and negligent driving of the vehicle, bearing registration No. AS-01/ AF-
8019 ( Ford Ikon), by OP No.2, the driver. 
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In cross-examination, Smt. Khetu Devi ( CW-1) has,  inter-alia, 
stated that she has no personal knowledge about the accident and that she did 
not witness the accident. She does not know as to the type of vehicle, to which 
the vehicle was belong and who drove the vehicle. She has stated that the dead 
body of her son ( the decease) was taken to Rajasthan by her uncle, after three 
days of the accident. 

In  cross-examination,  Smt.  Sushila  Prajapat  (CW-2) has,  inter-
alia,  stated that she does not know the time of accident,  but could learn on 
receiving the dead body that  her husband died in an accident.  She does not 
know where the accident occurred and wherefrom her husband was travelling. 
She also does not know about the number of the vehicle, owner of the vehicle, 
and its driver and further, the police case number, as mentioned in her evidence 
on affidavit. She does not know as to how the accident took place and what was 
the outcome of police investigation. She has denied the defence suggestion that 
she is entitled to compensation u/s 166 of MV Act, as she does not know as to 
whose fault the accident occurred. 

Sri Deba Cheti (CW-3) has deposed that he was working as Sub-
Inspector  of  Police  at  Samaguri  Police  Station,  is  Nagaon  district.  He  has 
deposed that  on 08-05-2008,  one Joydeep Roy,  lodged an ejahar  before the 
Officer-in-charge of Samaguri Police Station, in connection with a road traffic 
accident,  involving  the  vehicle,  bearing  registration  No.  AS-01-AF-8019  at 
Mikirhat, under Samaguri Police Station He has further stated that  based on the 
said ejahar, Samaguri PS Case No.73 of 2008 was registered u/s 279/304 A/ 
427  IPC  and  the  Officer-in-charge  entrusted  him  the  responsibility  to 
investigate into the accident and accordingly, after completion of investigation, 
laid a charge-sheet u/s 279 / 304 A / 427 IPC against the accused Md. Rupchan 
Ali, son of Md. Nawsad Ali of village Gowsala, Panitanki, Maligaon, Krishna 
Nagark, Guwahati. He has stated that on receipt of the ejahar, aforementioned, 
Samaguri  Police  Station made  a  GD Entry.  He has  stated  that  the  accident 
occurred  on  5th May,  deep night  and that  one  Bajrang Prajapat  died  in  the 
accident instantaneously at the place of accident, involving a Ford Icon Car. He 
has further deposed that he sent the deceased to Nagaon Civil Hospital for Post 
Mortem Examination, and after post Mortem Examination, the dead body was 
sent to his house, situated in the State of Rajasthan by Air. He has stated that he 
seized the vehicle and the documents pertaining to the vehicle after verification 
and having found in order, handed over to the owner of the vehicle. Ext.9 is the 
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printed FIR, Ext.10 is the copy of the FIR and Ext. 11 is the charge-sheet No. 
55/08.

In  cross-examination,  Sri  Deba  Chetri  (  CW-3)  has,  inter-alia, 
deposed that he received summons, Ext.A, to depose before this Tribunal in 
connection with  this  case  and he was directed to  produce the  case  diary in 
connection with the police case arising out of the accident in question ( GR 
Case No.834/08) and any other documents relating to the case. He has admitted 
that he has not submitted any explanation regarding his inability to produce the 
documents,  the  Tribunal  directed  him by  issuing  summons  and that  he  has 
deposed before  the  Tribunal,  on  the  basis  of  the  three  documents  exhibited 
today. He has stated that on perusal of the charge-sheet, it is not ascertainable as 
to what was the mistake committed by the driver ( accused) of the said vehicle. 
He has further stated that it is mentioned in the ejahar that the accident occurred 
due  to  rash  and  negligent  driving  of  the  offending  vehicle  by  the  driver 
Rupchan Ali. He has, further, deposed that in his investigation, it came to light 
that the offending  vehicle was driven at an excessive speed and when the driver 
pressed the break, it turned to the left side of the road and in consequence, the 
vehicle  dashed  against  a  road  side  tree  and  also  caused  death  to  Bajrang 
Prajapat,  who was  travelling  in  the  same car.  He has  stated that  the  driver 
probably fell asleep. He has stated that he drew up a sketch map of the place of 
accident,  albeit  not  available,  but  available  with the  case  diary,  prepared in 
connection  with  the  connected  GR Case  pending in  Nagaon Court.  He  has 
stated that the car started moving at about 3 a.m. from Amoni towards Nagaon. 
In his investigation, it came to light that the driver left hotel at Nagaon at about 
11 p.m. towards Amoni to have dinner and after having dinner, was returning to 
Nagaon and on the way, the accident occurred. He has deposed that there were 
three  passengers including the driver  and one hotel  boy of  Nagaon.  He has 
stated that the driver of the offending car stated before him that the accident 
occurred, all on a sudden, as he felt sleepy. 

In  the  instant  proceeding,  it  is  noticed  that  the  claimants  have 
pleaded  that  the  cause  of  accident,  on  06-05-2008  at  4  a.m.,  on  National 
Highway  No.  37,  at  Mikirhat  Tiniali,  Nagaon,  by  the  vehicle,  bearing 
registration  No.  AS-01/  AF-8019  (  Ford  Ikon),  was  the  rash  and  negligent 
driving of the said vehicle by the OP No.2 Md. Rupchan Ali, which resulted in 
the death of deceased Bajrang Prajapat, due to sustaining of grievous multiple 
injuries on his person. The OP Nos.1 and 2, the owner and the driver of the said 
offending vehicle, at the relevant time, who filed the written statements, have 
denied that the accident took place due to rash and negligent driving of the 
vehicle.  The OP No.3,  Bajaj  Allianz General  Insurance Company,  however, 
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through its written statement, has put the proof of the ingredients of rash and 
negligent driving of the said offending vehicle, on the claimants. 

On scrutiny of the claim petition, the evidence of CW-1 and CW-
2   ( the claimants) and CW-3 Sri Deba Chetri along with the contents of the 
exhibited documents, namely, Ext.1, Accident Information Report, Ext.6, the 
Post  Mortem Examination  Report,  Ext.5,  the  Death   Certificate,  Ext.9,  the 
printed FIR,  Ext.10,  the  copy of  the FIR and Ext.  11,  the  charge-sheet  No. 
55/08. as a whole, it appears that accident occurred on 06-05-2008 at 4 a.m., on 
National Highway No. 37, at Mikirhat Tiniali, Nagaon, by the vehicle, bearing 
registration No. AS-01/ AF-8019 ( Ford Ikon), which resulted in the death of 
deceased Bajrang Prajapat due to sustaining of grievous multiple injuries on his 
person, who was travelling in the said vehicle as one of the occupants. It has 
also come in the evidence of CW-3 that during investigation, it came to light 
that the offending  vehicle was driven at an excessive speed and when the driver 
pressed the break, it turned to the left side of the road and in consequence, the 
vehicle  dashed  against  a  road  side  tree  and  also  caused  death  to  Bajrang 
Prajapat, who was travelling in the same car. It has further come in the police 
investigation that the driver (OP No.2) of the offending vehicle might have felt 
sleepy  is  another  cause  which  can  be  added  to  his  rash  and  negligent  act,  
aforementioned. 

Therefore, it is apparent that the cause of death of the deceased 
Bajrang Prajapat was road traffic accident occasioned by rash and negligent 
driving by OP No.2, the driver of the offending vehicle No. AS-01/ AF-8019 
( Ford Ikon), who certainly failed to maintain prudent and cautious driving in 
the  situation,  at  the  place  of  accident,  on  the  NH 37,  at  the  relevant  time. 
Therefore, in the absence of any evidence proffered by the Ops’ side, to the 
contrary,  in regard to the alleged contributory negligence on the part  of the 
deceased and upon having considered the points of written argument advanced 
by  both  sides,  this  Tribunal  is  of  the  humble  opinion  that  contributory 
negligence on the part of the deceased, cannot be said to have attributed to the 
accident in question, in any manner. 
   For  the  above  stated  reasons,  the  Issue  No.1  is  held  in  the 
affirmative, and the Issue No.2 in the negative. 

ISSUE NO. 3

 In the instant proceeding, OP No. 1 the owner of the offending 
vehicle  has  stated  in  the  written  statement  that,  at  the  relevant  time of  the 
accident,  the vehicle,  bearing registration No. AS-01/ AF-8019 ( Ford Ikon) 
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was insured with OP No.3, the Bajaj Allianz General Insurance Company Ltd. 
and  the  driver  (OP  No.2)  had  a  valid  driving  licence.  The  photocopies  of 
registration  certificate,  driving  licence  and  the  Insurance  Policy  have  been 
exhibited as Exts.2, 3 and 4, respectively, in the instant case. On scrutiny of 
these  documents,  it  transpires  that  the  offending  vehicle  was  duly  and 
comprehensively insured with OP No.3, Bajaj Allianz General Company Ltd. 
and the vehicle had a valid registration and further, OP No.2 had a valid driving 
licence, as on 06-05-2008 at about 4 a.m., that is, at the relevant time of the 
accident.  

Age of the deceased and claimant : 

With regard to the age of the deceased, it appears that in the claim 
petition, the age of the deceased is mentioned as 26 years, that is, on the date of 
the accident. However, no birth certificate has been produced though he read 
upto class VIII in Rajasthan, as elicited in cross-examination. The post mortem 
examination report, Ext.7, shows the age of the deceased to be 30 years. It may 
be  mentioned  here  that  in  the  instant  proceeding,  the  wife  (CW-2)  of  the 
deceased is also one of the claimants and she has mentioned her age as 23 years 
in the claim petition, presented on  03-12-2008. 

 It has been stated in the claim petition as well as in evidence on 
affidavit, by the claimants that the deceased was working as a Sales Executive 
of  M/s  Tezpur  Lubricants,  Tezpur,  a  renowned  and  reputed  business 
establishment, situated at Binjraj Road of Tezpur town and that her son was 
required  to  travel  extensively  to  different  districts,  particularly,  Sonitpur, 
Nagaon, Lakhimpur etc., on behalf of the said firm to supervise the business 
activities of the employer firm. It  has been stated that the deceased drew an 
amount of Rs.9,000/- ( rupees nine thousand) only, per month, as salary from 
his employer M/s Tezpur Lubricants, Tezpur. 
Profession and Income  of the deceased : 

In  support  of  the  above  contentions,  the  claimants’  side  has 
examined  Sri  Kamal  Krishna  Paul,  Accountant  of  Tezpur  Lubricants,  a 
Partnership Firm, Parua, Tezpur as CW-4. In his evidence, he has deposed that 
there  are  7  (  seven)  employees  in  the  establishment  and they  maintain  Pay 
Register, Cash Book Register etc. for payment of salary of the office staff. He 
has further stated that Late Bajrang Prajapat had been working as an employee 
of their establishment since the year, 2006 and he looked after the sales matters 
and performed duties, as per instructions of the partners of the firm, and that, as 
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per Pay Register,  maintained in their firm, Late Bajrang Prajapat had drawn 
Rs.9,000/-, per month, as salary from their establishment. Ext. 12 is the Salary 
Register for the financial year, 2007-08, where Ext. 12(1) is the entry for the 
month of March, 2008 and Ext. 13 is the Salary Register for the financial year, 
2008-09, where Ext. 13(1) is the entry for the month of April, 2008. He has also 
deposed that their Partnership Firm is duly audited by the Chartered Accountant 
of Surindra Dugar & Association, Tezpur, a Chartered Accountant Firm. CW-4 
has  deposed  that  Mr.  Kundan  Hazarika,  one  of  the  partners  of  their 
establishment,  issued the Salary  certificate,  Ext.7,  in favour of  the  deceased 
employee  certifying  that  Late  Bajrang  Prajapat  used  to  receive  a  sum  of 
Rs.9,000/-, per month, as his salary from their establishment. 

In cross-examination, CW-4 has, inter-alia, deposed that he is a 
part time Accountant of the Firm. He has stated that there is no separate salary 
statement of Late Bajrang Prajapat or any other staff. He has further stated that  
he did not prepare Exts.12 and 13 in any month, during the two financial years 
and that he did not calculate the total salary under ‘Salary Head, in respect of all 
the  employees  of  the  establishment,  spent  during  each  financial  year.  No 
certificate is  appended by any of  the partners either  in Ext.12 or in Ext.13. 
There  is  no  green ink  tick mark of  the  Chartered  Accountant,  who audited 
Ext.12 and Ext. 13.  He has denied the suggestion of the Insurance Company 
that the documents, Ext.12 and Ext.13, are false and fabricated with a view to 
relieve the family of the deceased, financially. 

On scrutiny of the above evidence, it is found that the deceased 
Bajrang Prajapat had been working as an employee of Tezpur Lubricants,  a 
Partnership Firm, Parua, Tezpur, since the year, 2006 and he looked after the 
sales matters and performed duties, as per instructions of the partners of the 
firm,  and that,  as  per  Pay Register,  maintained in  their  firm,  he  had drawn 
Rs.9,000/-, per month, as disclosed in Ext. 12 and Ext.13, the Salary Registers 
for the financial year, 2007-08 and  2008-09. Therefore, it can safely be held 
that the deceased used to draw a monthly salary of Rs.9,000/-, per month, from 
his employment. 

Dependency and quantum of compensation  : 

In  the  instant  claim  proceeding,  it  has  been  stated  that  the 
deceased left behind his newly married dependant wife and his parents and one 
brother and further, that the deceased was the only earning member of their 
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family. Therefore, it appears that due to the death of the deceased, the claimants 
have lost dependency on him for maintenance of their family.  

 Situated thus, for the purpose of assessing the compensation, the 
income of  the  deceased can reasonably be taken at  Rs.  9,000/-,  per  month, 
which, in turn, comes to Rs. 1,08,000/- (  Rs.  9,000/- x 12 months) .  In the 
instant case, the age of the deceased has been found to be 30 years and the age 
of claimant-wife of the deceased, as mentioned in the claim petition, found to 
be 23 years.  As per Second Schedule,  18 is the multiplier applicable to the 
instant case, considering the age of the deceased. After deducting 1 /3 rd from 
the same as the personal expenses, which the deceased would have incurred 
towards  his  personal  expenses  had  the  deceased  been  alive,  and  thus, 
Rs. 72,000/-, is found to be the annual loss of dependency due to the death of 
the deceased.  

In the premises, this Tribunal is of the humble opinion that the 
claimant is entitled to compensation as follows : 

Annual loss of dependency Rs.      72,000
Multiplier                                             =                           x 18  
            =  Rs. 12,96,000
PLUS
Funeral expenses = Rs.          2,000
Loss of consortium = Rs.        15,000
Loss of estate = Rs.          3,000
Loss of love and affection           =              Rs.        10,000  

T O T A  L =       Rs.    13,26,000/-

Accordingly, the claimants are entitled to a total compensation of 
Rs. 13,26,000/- ( rupees thirteen lakhs twenty six thousand) only.

 From the evidence on record, as discussed above, it appears that 
the offending vehicle, bearing registration No. AS-01/ AF-8019 ( Ford Ikon), 
was,  undisputedly,  duly  insured  with  OP  No.3,  the  Bajaj  Allianz  General 
Insurance Company Ltd. on the date of accident and in view of the discussions 
on evidence, made above, it is held that OP No.3, the Bajaj Allianz General 
Insurance Company Ltd.  shall  be  liable to  pay the claimants the  amount  of 
compensation, aforementioned, awarded by this Tribunal. 

 A  W  A  R  D 
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  In  the  result,  the  claim  is  settled  at  Rs.  13,26,000/-  (  rupees 
thirteen  lakhs  twenty  six  thousand)  only  in  favour  of  the  claimants  with 
interest @ 9%, per annum, from the date of institution of the case, that is, on 
03-12-2008, till realisation. 

An  amount  of  Rs.1,000/-  shall  be  paid  to  the  claimants,  on 
account of cost of the proceeding.

OP No.3, the Bajaj Allianz General Insurance Company Ltd. is 
directed to pay the aforesaid amount of compensation awarded to the claimants, 
within a period of one month from today. 

Let a copy of this judgment and award be forwarded to OP No.3, 
the Bajaj Allianz General Insurance Company Ltd.

 Given under my hand and seal of this Court on this the 21st day 
of March, 2013.

             ( A. BORTHAKUR)
        MEMBER

                 MOTOR ACCIDENT CLAIMS TRIBUNAL
                    SONITPUR : : TEZPUR

Dictated and corrected by me and each 
page bears my signature : 

(A. BORTHAKUR)
MEMBER
MOTOR ACCIDENT CLAIMS TRIBUNAL
SONITPUR : : TEZPUR

Typed by me
on dictation :

J. K. Muru, Steno
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M.A.C. CASE NO. 436 OF 2008

A N N E X U R E

LIST OF CLAIMANT WITNESSES

CW–1 : Smt. Khetu Devi, claimant
CW–2 : Smt. Sushila Prajapat, claimant
CW–3 : Sri Deva Chetri
CW–4 : Sri Kamal Krishna Paul

LIST OF OPs WITNESS

N  I  L

LIST OF DOCUMENTS EXHIBITED  BY CLAIMANT

Exhibit –1 : Accident information Report, Form No.54

Exhibit –2 : Registration Certificate of vehicle

Exhibit –3 : Driving Licence of Rupchan Ali ( OP No.2)

 Exhibit –4 : Insurance Policy of vehicle

Exhibit –5 : Death certificate 

Exhibit –6 : Post Mortem report 

Exhibit –7 : Salary Certificate

Exhibit –8 : Photographs

Exhibit –9 : Printed Form of FIR

Exhibit –10 : Copy of FIR

Exhibit –11 : Copy of charge-sheet

Exhibit –12 & 13 : Salary registers

 OPs EXHIBIT

Exhibit –A : Summons 
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MEMBER
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